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CENTRAL ADMINISTRATIVE TR IBUNAL
- CALCUTTA BENCH

O Amos 530 d 1994
Present Hon'ble Mr,Justice A.KsChatterjese, Vice-Chairman:

; Honflile MeeMeS.Mukherjee, Administrative Member

INDR AN I CHATTERJEE
vSs

UNION OF INDIA & ORS.

For the applicant ¢ Mr,8.C.Ghosal, counsel
Mss3.Ghosal, counsel

“For the respondents: None

Heard on ¢ 10,5496 | Order on ¢ 10,5496
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AoKeChatterijae, VeCo

Mr.B.C.Ghosal,, counsel along uith Ms,8 .Ghosal, couns el

appears for the applicant and moved this application unlisted, On
hearing the counssl for the gpplicant and on perusal of the applica~

tion along with the annexures ye dispose of the application with a

dirsctiosn upon the respondents, particularly respondent No.2 to
dispose of the representation of fhe applicant d;ted 194,96 at p age
59 to 61 of the.épplication within 3 yeeks from the date of commun i-
cation of this order, The applicant shall communicate the copy of
the order passed today togsfher with the application and annqxufas_

. thereto to the re%pondents. We make no order as to costs,
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